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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

I 	•r 

a 
Heard Shri 

f.r the applicant and Shri U.i3.MOhapatra, 

learned Sr.Standing C.unsel for the Respn1ents 

3y filing this O.A. the applicant has 

assailed the .rder dated l3.5.2004(Anne-".-. 

transferring him f rem W.c.Bhu1Daneswar t 

.C., ahaalpur on the greund that his 

daughter is pr.secutjng her study at BiJu 

Pathaik C.ljege of Science & abèjgy and 

she is to appear at the final examinati.n 

in Paril,2005. H.wever, nene of the persenal 

difficulties as ad.cated by the applicant 

is relevant any l.nger. In any case, family 

liaJilities cannat determine the sezvic 

cónditiens and therefere, I am not 

to give any undue censiderati.n to the  

pr.blems highlighted by the applicant in 

the O.A. Transfer, being an inciei!t of 

service,.;: s-an empl.yee is •bligod under 

law to carrycut the transfer •rder unless 

the same is vitiated on acceunt of bias or 

rnalafjde. No allegatien of bias or mala fide 

having been arraigned in this 0 A., the 

same is dismissed, being dev.id  .f merit. 

N, cests.  
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